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SL No NamoofPmiect

9. hnprovamanlofPipli-Konarak
Road

10. Improvement of rawrda-Nay- 
agarh DaspaBa Road

11. Improvement of
Visakhapatnam-Ftaipur Road 
(Orissa Poition)

12. W id e i^  and strengthening 
of Kondrapara-lndupur Road

13. Improvement of Thanepur- 
Kuanpal-Ballchandrapur>Lal* 
ItgiriRoad

14. Improvement of Lalitgiri- 
Udaygki-RatnagiriRoad

15. Improvement of Koakhal* 
BartuuvAatnaglri Road

Suspension of Weaving in NTC Mils

7099. SHRIGOPI rM THGAJAPAlHk 
Wil the »«inister of TEX TLES be pleased to

(a) whether the National Textie Corpo­
ration proposes to suspend weaving in its 
oompmHemUs;

(b) if so. the reasons therefor;

(c) the number of m i workers Hcely to 
become surplus as a result thereof;

(d) what akemative has been thought 
ly  the Government about tfiem?

THE M M iSTRYOF STATE O FTH E 
lyliNiSTnY OF TEX TLES (SHRi ASHOK 
GBHjOT): M to (c ). No, Sir. However, in 
some of Hie Rifls wfieiw Hie weaving 
aOMlf is found tobe uneconomic it has 
beencurtaiad

(d} ki eonio mas wfierie the weaving

activily is found lo be uneconomic, Maps are 
being taten to cintaH the aclivKy and Abo 
replace plain boms wfth hightech machirMS 
for producing higher value quaRy fiM cs. 
The workers, excluding those who taite voi> 
untaiy ratkement, are redeployed.

[r/ansta(iw4

Spodai Penal Law for Bank and inaur* 
anceOftsncea

7100. SHRI RAM TAHAL CH - 
OUDHARY: Waithe Ministerof FINANCE be 
pleased to state:

(a) whether the Central Vigilance Com- 
missnn has suggested for enactment of a 
special penal law for bank and insurance 
offences;

(b) if so, the details thereof; and

(c) the reactnn of the Government 
thereto?

THE MINISTRY OF STATE IN THE 
MINISTRY OF FINANCE (SHRI D A I ^  
SINGH): (a) and (b). The Central Vigilance 
Commisskxi had made a suggestkm in 1986 
regarding banking and insurance industry 
that it wouU be worth-while considerkig 
amendment in the law for including a provi- 
sen for ooirfiscatbn of Hl-golten wealth from 
the Megitimate possessors.

(c) The matter was considered and in 
view of the enactment of the preventkm of 
CorruptkMi Act, 1988 and the proviskMis 
contained therein, the need for enactment of. 
such law was not feH.

WorM Bank Loan for Importing Agrlcul* 
turai Producta

7101. SHRi RAM TAHAL CH - 
OUDHARY:W«the Ministerof FiNAt4CE be 
pleased to state:

(a) wfielher the Government propose to
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